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BEFORE THE HON’HLF4-N1'I'IONAI, GREEN TRIBUNAL 1))
PRINCIPAL BENCH, NEW DELHI

EXCUTION APPLICATION NOA10/ 2025
IN
ORIGINAL APPLICATION NO, 1059/2024

INTHE MATTER OF

BHARTIYA KISAN UNION (PURWA)

GROUSD WATER DIRECTORATES UP & (RS,

APPIICANT

VEHRSES
MESPOSDENT(S)
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By way of this Execution Application (E4) applicant is seeking complionce with the order dated
13.02.2024 Possed in OA No 1059/2024 and order datet 17.10.2024 passed in E.A. No 25/
2024.
The applicant has filed the original application complaining gbout the illegol extraction of
groundwater from borewell in the ongoing construction of the inner Ring road Project in
Prayagraj. Tribunal by order dated 13.02.2024 had disposed of the OA ofter taking note of
section 43 of Uttar Pradezh Ground Water IManogement and regulation Act 2018 wherein the
District Magistrate hos been conferred vith the power and required to oct 05 Disrtict Ground
Woater Grievance Redressal Officer . OA was disposed of by ordering that District Magistrate
Prayagraj was duly required ta consider the grievance raised by the applicant in the complaint
dated 11.07.2024 .5aid order was not complied with. Therefore, the applicant has filed the EA
36/2024. The tribunol by order dated 17.10.24, had disposed of the OA by fixing the time limit
of 60 days from the date of receipt of o copy of the order for deciding the complaint of the
applicant by District IMagistrate Prayogroj.

% AF%J/ “Learned counsel for the opplicant reffering to the representation dated 26.10.2024. Annexure

affidavit within six veeek .
The opplicant is directed to serve respondant No. 2 and file the affidavit of service at leost one
week before the next date of hearing.
List on 07.05.2025

wo Ay g faRia 07-05-2025 (Heae-2) @1 Tl gAaR A
12-05-2025 ® fAua 4 wh B w0 umEy @ A 07-05-2025 F GAAE SUId
feifafran ren uifza faa na &) faaa wrrn =g 8-

1- Tribunal on 31.01.2025 had issued notice in this EA . The tracking report
filed along with affidavit of service does not show that service is complete.
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2- Hence, Applicant q;@mmed to file proper affidavit of service within two

weeks.
3- Leamed Counsel appearing for respondent no-2 seeks two weeks time fo

file the reply.
4- It has been pointed out that same issue is pending before the Tribunal in

EA No. 09/2025 .
5- List along with EA No. 09/2025 on 12.09.2025.
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL

PRINCIPAL BENCH,NEW DELH]I

ORIGINAL APPLICATION NO.1059/2024

IN THE MATTER OF

BHARATIYA KISAN UNION (PURWA) APPLICANT
VERSUS
GROUND WATER DIRECTORTE UP & ORS. RESPONDENT(S)
AFFIDAVIT

| Manish Kumar Verma son of Mohan Prasad Verma, age 41 years. Working
as a District Magistrate /Chairman District Ground Water Management

Council, District Prayagraj do hereby solemnly affirm and declare as under:
2. That I'm well versed with the facts and circumstances of the ORIGINAL

APPLICATION NO. 1059/2024 and competent enough to file rdply affidavit
dated 06/09/2025

ponent

Verified at Prayagraj on 9th September 2025 that the content of above
affidavit is true and correct to the best of my Knowledge and belief L

‘c\-?LH
SULEIVNE X FiAME! s
On. @f C\* S — Deponent
o g e
be his/her fohie
on Venied Lna cuitect

entified B

Public No Ehasy OIJ/_ Siap-

Alld., Prayagraj (U Py
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BEFORE T'Hp NATIONAL GREEN TRIBUNAL @
PRINCIPAL BENCH, NEW DELHI

Exccution Application No.10/2025
In
Original Application No. 1059/2024

Bharatiya Kisan Union Purwa

Through its Sceretary Applicant

Versus

Ground Water Directorates UP & Ors. Respondent(s)

Date of hearing: 31.01.2025

CORAM: HON'BLE MR, JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’EBLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv. for Applicant in E.A, No. 10/2025
ORDER

1. By way of this Execution Application (EA), applicant is seeking
compliance of order dated 13.08.2024 passed in OA No. 1059/2024 and

order dated 17.10.2024 passed in E.A., No. 36/2024.

2. Applicant has filed the original application complaining abour
illegal extraction ol ground water from borewells in 11 ongoiny
construction of Greenfield Ganga Expressway Project in Pravagra region,
Tribunal by order dated 13.08.2024 had disposed of the Oa after taking
note of Section 45 of Uttar Pradesh Ground Water (Management ang
Regulation) Act, 2019 wherein District Magistrate has been conferred
with the power and required to act as District Ground Warer Grievance
Redressal  Officer. OA was disposed of by observing that District
Magistrate, Prayagraj was duly required to consider the grievance raised

by the applicant in the complamt dated 11,07.2024. Said order was no

complied with, therefore, applicant has filed the A 3672029 Tohona by
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order dated 17.10.2024 had disposed of the OA by fixing the time limit of
60 days from the date of receipt of a copy of the order for deciding the

complaint of the applicant by District Magistrate Prayagraj.

3. Learned Counsel for the applicant referring to the representation
dated 26.10.2024 annexure A-7 has pointed out that though orders of the
Tribunal dated 17.10.2024 and 13.08.2024 werc filed before District
Magistrate, Prayagraj along with representation but no action has been

taken till now.

4. Issue notice to respondent no.2-District Magistrate/Chairman,
District Ground Water Management Council, District Prayagraj, UP for

filling the compliance report by way of affidavit within six weeks.

5. The applicant is directed to serve respondent no.2 and file affidavit
of service at least one week before the next date of hearing.

6. List on 07.05.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

January 31, 2025
Execution Application No.10/2025
In Original Application No. 1059/2024

\IG--



48 TAIAS) -0

Item No. 19 Court No. |

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCII, NEW DELHI

Execution Application No. 10/2025
Original Applicntil(?n No. 1059/2024
Bharatiya Kisan Union (PURWA) Applicant
Versus ‘

Ground Water Directorate, Uttar Pradesh

& Ors. Respondent(s)

Date of hearing: 07.05.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
IION'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv. for Applicant in E.A. No. 10/2025
Respondents: Mr. Gigi. C. George, Adv. for UPGD & DM

ORDER

1. Tribunal on 31.01.2025 had issued notice in this EA. The tracking

report filed along with affidavit of service does not show that service is

complete. Hence, Applicant is permitted to file proper affidavit of service

within two weelks.

2 Learned Counsel appearing for respondent no.2 seeks two weeks'

.

time to file the reply.

3. It has been pointed out that same issue is pending before the

Tribunal in EA No. 09/2025.

4. List along with EA N0.09/2025 on 12.09.2025,

—— ]

Prakash Shrivastava, CP

\ 1

@@




Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
May 07, 2025

Execution A
JG.

pplication No. 10/2025
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 1036/LX11-1-2019-
10GW/2014, dated Lucknow September 11, 2019.

No. 1036/LXI1-1-2019-10GW/2014
Dated Lucknow, September 11,2019

IN exercise of the powers under sub-section (3) of section | of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019 (U.P. Act no. 13 of 2019) the Governor is pleased to appoint
2™ October, 2019 as the date on which said Act shall come into force.

By order,
ANITA SINGH,
Pramukh Sachiv.
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IN pursuance of the provisions of clause (3) of Article 338 of the Constitution, the Sovernor is
pleased t¢  order the publication  of the following English translation of netification
no. 1320/L.X11-1-2019-10gw-2014, dated November 13,2019

No. 1320/LX11-1-2019-10gw-2014
Dated L.cknow, November 13,2019
In excrcise of the powers under section 7 of the Uttar Pradesh Ground Water (Manasement and
regulation) Act, 2019 (U.P, Act no. 13 of 2019). the Governor js pleased to establish an authority in the
State 10 be known as the 'Uttar Pradesh State Ground Water Managément and Regulatory Authority’ with
effect from the date of publication of this notification in the Gazette.
By order,
ANITA SINGH,
Promukh Sachin
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i~ puisuance of the provision of clause (3) of article 348 of the Canstitution, the Governor is

pleased 1o order the publication of the following English translation of notification no. 38:76-3-
204 0w 20114, Lucknow dated  January 21,2020
No, 58/76-3-2020/10gw/2014
Dated Lucknow, Jannary 21, 2020
r zxereise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water
sdsnagement and Regulation) Act. 2019 (LLP.Act no 13 of 2019). the Governor s pleased 10 direc rhe

it o Mater Management and Regulatory Authority 1o constitute the Pisinct Cround s
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secordance with the provisions of the said section,
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Item No. 02 Court No. 1 .é-‘ Q>+t "%

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1059/2024

Bharatiya Kisan Union (Purwa)
through its Secrctary Applicant

Versus

Ground Water Directorate,
Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 13.08.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv.

ORDER

1. In this original application, the allegation of the applicant relates to
the extraction of groundwater from bore wells in the ongoing construction
of Ganga Expressway project in the Prayagraj and the submission of

counsel for the applicant is that the bore water is being extracted by the

Project Proponent without obtaining a no objection certificate from the
District Groundwater Management Council Prayagraj and in violation of
the Uttar Pradesh Ground Water (Management and Regulation) Act,
2019. Learned counsel for the applicant during the arguments has
referred to section 11 and 14 of the act and has submitted that the
requisite permission from the competent authority has not been obtained.
The plea of the applicant is that Uttar Pradesh Expressways Industrial
Development Authority (UPEIDA) has divided the project into four groups

for the 593.947 km access-controlled six-lane (expandable to cight lanes)

Meerut to Prayagraj Greenfield Ganga Expressway Project.

QOTARL

39
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ance j
N the present OA relates to Group 4 package from

2. The griev

Vill
(Village Sarson, Dpistrict Unnao) to km 601+847 (Village

Jadupur Dando, pj
L= ¥ D i i
istrict Prayagraj) which is being undertaken by the
respondent project proponent

3. Durin
g the course of argument, learned counsel for the applicant

has r i

eferred to the complaint dated 11.07.2024 made to the District
Magi . : . ;

agistrate, Prayagraj against illegal extraction of groundwater by the
project proponent and has submitted that no action on that complaint

has been taken.

4. Section 43 of the Uttar Pradesh Ground Water (Management and
Regulation) Act, 2019 provides for a grievance redressal mechanism and
the District Magistrate of the concerned district is the District Ground
Water Grievance Redressal Officer, who is required to consider the
grievance raised by any person relating to management, conservation,
abstraction and pollution of ground water. Against the decision of the
District Ground Water Grievance Redressal Officer, there is also a remedy

to submit grievance to State Ground Water Management and Regulation

Authority.

5. Section 43 of the Uttar Pradesh Ground Water (Management and

Regulation) Act, 2019 reads as under:-

“43. (1) The District Magistrate of each district of Uttar Pradesh
shall act as District Ground Water Grievance Redressal Officer.

(2) Any person may submit his or her grievance on issues
related to management, conservation, abstraction and pollution of
ground water to the District Ground Water Grievance Redressal
Officer.
(3) Any person aggrieved by the decision of the District Ground
Water Grievance Redressal Officer may submit his or her grievance
to State Ground Water Management and Regulation Authority.”




~ Sf

6. Once
the Secti
ction 43 of the Uttar Pradesh Ground Water

(Management
and i
- Regulation) Act, 2019 cast a duty upon the District
agistrate to redr :
) ess the grievance, the District Magistrate, Prayagraj is
uly required t i
0 consider the grievance raised by the applicant in the

complaint da
ted 11.07.2024, ascertain the correct position and take

a . N
ppropriate action in accordance with law expeditiously.

7. OA is accordingly disposed of.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 13, 2024
Original Application No. 1059/2024

AS.
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A !"PLICATION FOR OBTAINING GRA
CERTIFICATE FOR SINKING

Ground Wateﬁgepartment

Camami Gange & Rural Water Supply Departiment)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)/w1d 8 (V)

YNojE — 10—

T @

NT OF AUTHORIZATION/NO OBJECTION
OF PROPOSED WELL IN NON-NOTIFIED AREA

uETtea a it AR B wiwR/mTaRy wmToTeR orer @ & fre e

(Any Commercial or Industrial or Infrastructural or Bulk user)

(artofSas sruar atentfirs

HYAT JFHITAHE HUT arfes

T

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]
[VmRT 14, I9R w231 o o1t wa e aur Rfgss a9, 2019 & ardla)

Applicant's Details

s & gz

Ty pe ot Applicant
STIIT T OFR

Name of the Owner
=2l T AR

Muohile No.
ISR D

Daie of Birth
SEniafa

Nationality
T taT

Aavhaar Card Number

Hous=e No./Flat No./Building No.

wao - |0 G H0/MaT |0

Citv lown/Post Office
arez /At s

Distnict

ST

Dis=nation
oz

Company Address
gu-il a1 adl

Details of Existing Well
facsna g @ faawon

District
STaus

I"lot No.J/Khasra No.
GAl /@O JE 1

| Application Number
| e

Behalf of Firm/Company

VIJAY CIIUDAMAN INGALE

Email ID.

9820454580 FE ar
Gend
11/03/1968 m‘;’;‘ er
: - ID as Address Proof
Indian - Frarer waTor 2 ord
- -__--Upluaded Aadhaar Card
6804-5957-5470 3wtz T aT s T
Village Judapur Dandu, Block | Locality/Village
Holagarh, Prayagraj, UP-212412  geem/mia
| State
PRAYAGRA] s
Pin Code
PRAYAGRAJ e
Company Name
Sr. DGM paty

e} =1 A
Vill. Judapur Dandu, Holagarh, Authorization Letter
Prayagraj, UP wi9eR 9

: Block
Prayagraj =ffF
{ Municipality/Municipal
| Corporation
| e qifereR/Ame oy

. Land Details
v &1 Ram

PGRJ1024NIFC020

gangaexpressways33i@gmail.eom

Male

Aadhaar Card

Uttar Pradesh

212412

ITD Cementation India Limited

HOLAGARH



Discharge of Tuhe Well
(cum./hr)

gada @ Bdg= (cum. )

Housing Mipe If Any
afe 2§

2 :ﬁ?t The Existing Well

A

‘,i of Construction/Sinking of

?E“ ni"[ Prnﬁ'm m 22:’01}'2024 TYPE ('If \Vt‘."

| 75U T W Tube Well/Boring

l No

Strainer Details
R T Raro

Material of Strainer .Num.l-:cr of Strainer(s)

Qaz N wmft Ve

B st 4
s Strainer Installed at what Depth fr o
SN th from .
_c““' Gro:;nd Level (in Metelr] ‘ btralncr{!nsla]&c:} upllo(lwl;:;lll)cglh from l.eng:h {)In
U R R A Rt ved w enfta @ (R round Level (in Meter meter,
s ) B @m,q-mﬂmﬂmmwma(mﬂ) daré (frer )
: Lol 21.00 3.00
21.00 24.00 ; 3.00
24.00 27.00 3.00
i 27.00 30.00 ' 3.00

=R e
| Whether There has been
| Any Adverse Report

Approx. Depth of Well (In 5 Regarding Water Quality N
o

meter) 30.00

f | of the Well?

Fu 61 srpta e (i ) | ey g & et Y uTAE
j <y A @t wfrge R 27

Gruund Water Level (In meter) !

ayste w1 (R H) L

Details of Existing Pumping Device Fren T it Iuaor & faor

. " it | Pl:_fi-\p C:;pncity (In
Type ol Pump to be Used : | m3/hr
gath famd o 91 g9 & IER Submersible | im?)rr (m3/hr) 200

| Length of Suction Pipe

Horse Power (ILP) | (Inmeter) 10.00
giet urr? (uadl) 1.00 | g;nnmtﬁmﬁ ez
Operational Device 2 | Date of Energization ;
qg:a};;g:?;me Electric Motor ! > B 22/01/2024
: I Details of Utilization of Well
“ 1 gr A guEin @ faaror
1 purpose of the Lxisting Well acirie  Annual Running Hours 3G50.00
& R g an Igau? Infrastructural | ayvftfes o (2 W) d
r Annual Running Days 365
S UEET zumn (fe #)
) Total Ground water
) | Extraction 7300.00

e sporet Pramaft

Diameter (In

millimeter)

e (faefrdtez o)

102.00
102.00
102.00

102.00

o e e—

bt .u.;...n -:T—



: 64-“'helhcr the Water
mning lours | Supplied in Well Area
AV (6 ) 10.00

{ Through Pipe Water

| Supply or Not? No
Tt ¥ arer ) amyfet urgy
+ SRS & mure A gt &2
Upload NOC | :_ienrﬁlhl nf}Sncliml Pipe
Y oRToTTR etz o - n:ml;r:;rtnﬁ#arrﬂvﬂz? 10.00
)

Whether Rain \\'alorlhr\'c-uing i
S ; § Other Information
S teture has heen Constructed ?Mr;fich"\]?fm \r;h')uld Lik’e
Within the Premises? No to Turnish N/A
2701 R N et o1 i v ¢ g o At arry
Lo R wm 32 WET e wigd &
Allidan i_[ on non judicial stamp paper of ts, 10 for installation ﬁféépré}iﬂnle rain water
harvesting structure/ measure within a period of one year from Issuing of NOC Date b e
u-l.aﬂ.sﬁf?tﬁ}mmﬂwaﬂzﬁmﬁ&nﬂmaﬁmwmﬂmmim'ﬁm*mﬂ”‘
917 =T sty
NOC Issued By: -
SN aon aw (zrr Rl
{entral Ground Water Authority / Ground Water Department Uttar Pradesh No
A tta spmf ore wfReReT / sgmed s R e R TR
Duoesindustry come under MSME ? No
a1 U MSME & ofarfa smar 2 2

Application Date [ 07/10/2024
sidaa fAfy z ¢

Declaration by the Applicant
HTdEE ZIT

i i i hat in case any of the information
‘o hereby decls ticulars furnished here in above are correct and true. I'understand t in / e infor
---'l!llmL'irl‘Lr?u:)uld':rc: :: ?’olﬂz:il::)ebrieuirncorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to
o o be rejected/cancelled .. .
Lz vt s g T S R g Rrerr vt @ wea § | F s € 5 af it vzare & Qe e oft R o gukr Rarer s o g &t e amdey
) TRrgtaer sl g o g g

I Agree/d wgnd § D




- . o
o N Ground watey Department &

. aImami Ganype -‘

NS B . j.,‘h‘iqf Rural warer Supply Departiment)
o istry of Jal Shakti
rovernment of Uttar Pradesh

Form 8 (A)/whf 8
APPLICATION FOR OBTA SN

3 ] T 3 4 & r
CERTIFICATE FOR NING GRANT OF AUTHORIZATION/NO OBJECTION

KING OF PROPOSED WELI
e EEaaIE : 5 LLL IN NON-NOTIFIED AREA
FY H A TR/FTARY weToTas e e & e erde

(f(\“ ' (ig\%:mml\;:‘;;ial{lr Industrial or Infrastructural or Bulk user)

NN srvwan srriverrarE uryfgew guatinn
l] 1 i - - -
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

(M1 14, I9= W syl et wusr aun AR 39, 2019 % oreflr)

Applicant's Details
e @ faarm

Type of Applicant

< Application Number ;
T & b T UaR Behalf of Firm/Company ' EHT{Z?I 2 PGRJ1024NIF0021
Niane ot the Owner s :
it s e VIJAY CHUDAMAN INGALE
:;2—:‘,”::{.::?“ 9820454580 Eﬂ“;?;l“;% gangaexpressway534@gmail.com
Date of Birth Gender
ki R 11/03/1968 oy Male
:;;:;.;.:.-.Iity (ndian  ID as Addr%sgs Proof e e
Uploaded Aadhaar Card
Aaritiar Card Number 6804-5957-5470 gtz FRGT T ST TS
Hou<e No./Flat No./Building No.  Village Judapur Dandu, Block Locality/Village
a1 #)/GHZ |WO/WIT H0 Holagarh, Prayagraj, UP-212412 HeeTa
- Tos i State
City lawn/Post Office Uttar Pradesh
AR woearui e PRAYAGRA] T
: : . I'in Code
si PRAYAGRA]J fam otz 212412
TPETTY Company Name - & :
Designation Sr. DGM ot 1 T ITD Cementation [ndia Limited
o
Connpirny Address vill. Judapur Dandu, Holagarh, Authorization Letter
YT wl Tdl Prayagraj, UP wiER o
Details of Lxisting Well
faressi+4 goa @ faazor
. Block .
Distyict Prayagraj X HOLAGARH
STU
Municipality/Municipal
Plot roJiKhasra No. - Corporation No
ATE 4 [GHI @A ’ am wiffes/AmR A

. Land Details

viff a faaTon

Wartl Nu.}'llul(li[lgl\' :
atd vaagifesn




_ars of The Existing We])

AT

: ‘".'.% construction/Sinking of

ell
;:; L P 26/01/2024

pischarge of Tube Well
(com/hr)

Zgada & B (cum./hr)

Housing Pipe If Any
ofyatsd

Strainer Details

W 1 Razor

Miaterial of Strainer

w7 i1 ot Pve

g7, Strainer Installed at what Depth from
Ground Level (in Meter)

2 R, Y-+ et merd R mfm @ (fter

Heal 3)
1 15.00
Y 21.00
3 24.00
d 27.00

Appi . Depth of Well (In
metner)

FU Ll J!Tjﬂ'rﬁ'a“l?ﬂg(‘ﬁ'ﬂﬂ)

30.00

Ground Water Level (In meter)

e 147 (Hiw H)

Derails of Existing Pumping Device faemma
Iype of Pump to be Used .

o | I 9T O T HER Submersible
Horse Power (11.P.) 1.00

BT w7 (radn)

Operatunal Device
gfza 7 TUEIm

Electric Motor

Det:ails of Utilization of Well

U 2 zuai & fageor

Purpose of the Lxisting Well
Brgnr aaaraiaa? Infrastructural
Annua! lunning Days 165

arfde v (fza /)

Recharge Required

frars! sirasgs

- 66 =D

i! Type of Well

| 9w W Tube Well/Boring

'No

| Number of Strainer(s) 4

| B &t wen
Strainer Installed upto what Depth from  Length (In Diameter (In
Ground Level (in Meter) . meter) rmlhmveter)l¥
B, =R} Rt mgwd a v & (ftee d) o () and (Befrfie )
21.00 3.00 102.00
24.00 3.00 102.00
27.00 3.00 102.00
30.00 3.00 102.00
: :.-Whetl.le_t_' Tl_mre has been
Any Adverse Report
Regarding Water Quality No
| of the Well?
| @ U & Wit Y qoTaE &
|y & wid ufage Rl 82
Gftf Jgaor @t favur
Sl | Pump Capacity (In
; m3/hr) 2.00
|t grat (m3/hr)
.. Length of Suction Pipe
| (In meter)
;mmmswzﬁ’:ﬁarg(,ﬂa 10.00
')
Date of Energization 24/01/2024
Annual Running IHours &
 anfdfe it (62 ) 3650.00
Total Ground water
Extraction 7300.00
g e R

|




AN gning 1ours
ﬁn ph 10.00

'_‘lj'l!:l{i NOC
srTufRY SATOTR JTqATE Y

Whether Rain Water Harvesting

51_:-u|_-|urc has been Constructed
within the Premises?

6 7: Wﬁelher the Water

Supplied in we
1A
' Through Pipe Wmer: ;
' Supply or Not? No
| 8 A et ) o arg
| SreTgfd & mum @ gid 2

| Length of Secti

(in Meter) SN
Igmmmzﬁmm‘(xfm A0
' H)

|
F Any Other Information
{ Which You Would Like

: ; , N
a1 ufrr ¥ auf o d@uus draar 0 to Furnish N,
Byutor o ma 2 | &t aru SmETd Wt g &
| wer e argd &

Altidavit on non judicial s R dnprML
on judicial stamp paper of Rs, 10 for installation of appropriate rain water

harvesting structure/ measu ithi
s G : rasure within a period of one yes
- )< E I one year fron‘{ Issu}ng of NOC Date 10 G

& v e wra g

NOC Issued By:

ar-uf wmo 9% (grr Rda)
Central Ground Water Authority / Ground W. ] e i Prodesh |
g™ 4 ater Depart

=1 g v i o ks ity partment Uttar Pradesh No
ues industry come under MSME ? o
a1 22T MSMEL & sfenfa s 2 2 No
Application Date B D -
anac AR  07/10/2024

Declaration by the Applicant
9
| 1. * oreby declare that the articulars furnished here in above are correct and true . [ understand that in case any of the informaticu:
P .

yocd parriculars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my applicalionfregis:ra:ion is liable to
be rejected/cancelled ..
1} 1ACaR e el & s TR R 1 Ryavor TE A TAE | ﬁmgﬁwﬁaﬁmﬁmwwﬂwuzmﬁmammwmﬂﬂmr
Foredtator arediga/fARE g W arg Er

[ Agree/A @gad § [




"" Ground Water Department
(Namami Gange &Rural Water Supply
Department)

Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (D)

[See Rule 15(1)]

Letter Of Rejection Of Application For
Grant Of Authorization/ No Objection
For Sinking Of Well

{UIS 14 of the Uttar Pradesh Ground Water
Management and Regulation Act, 2019}

Letter Red Mo, S04 MO0 500 Mate 39,1 13014

To
ShriI Smt. VIJAY CHUDAMAN INGALE

Sub: Rejection of your application for grant of authorization
of well.

Ref: Your Application No.: PGRJ1024NIF0021  Submitted
on: 06/10/2024

Sir/Madam

This is to inform you regretfully that your Application
No. PGRJ1024NIF0021 dated 06/10/2024

submitted for grant of authorization of well has been
rejected because of the following reason(s):

(1) Incomplete application
(2) Non-submission of requisite documents
(3) Shortfall in payment of requisite Registration Fees

(4) Incorrect Head of A/C for deposition of Registration
Fees

(5) Others:



"~ Ground WateggDepartment
(Namami Gange & Rural Water Supply
Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (D)
[See Rule 15(1)]

Letter Of Rejection Of Application For
Grant Of Authorization/ No Objection

For Sinking Of Well

{UIS 14 of the Uttar Pradesh Ground Water
Management and Regulation Act, 2019}

Letter Ref Na, 2021 100001595 Dt 2111123024

To
Shri [ Smt. VIJAY CHUDAMAN INGALE

Sub: Rejection of your application for grant of authorization
of well.

Ref: Your Application No.: PGRJ1024NIF0020  Submitted
on: 06/10/2024

Sir/Madam

This is to inform you regretfully that your Application
No. PGRJ1024NIF0020 dated 06/10/2024

submitted for grant of authorization of well has been
rejected because of the following reason(s):

(1) Incomplete application
(2) Non-submission of requisite documents
(3) Shortfall in payment of requisite Registration Fees

(4) Incorrect Head of A/C for deposition of Registration
Fees

(5) Others:
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT DELHI

OA- 1059/2024
IN THE MATTER OF:
BHARTIYA KISAN UNION (PURWA) APPLICANT
VERSUS
GROUND WATER DIRECTORATES UP & ORS. RESPONDENT(S)

Know all to whom these present shall come that [ the undersigned Manish Kumar Verma , aged 4. years S/O
M,o.ﬁ\(etm\vorking as District Megistrate Prayagraj, Chairman, District Ground Water Management
Council, Prayagraj- 211004, The above named do hereby nppoint (herein after called the advocate/s) to be my/our
Advocate in the above noled case authorized him:-

To act, appear and plead in the above - noted case in this Tribunal in which the same may be tried or heard subject to
payment of fees by State of UP to sign, file verify and present pleadings, appcals cross objections or petition for
execution review, revision, withdrawal compromise or other applications/ petitions or affidavits or other Document
as may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take back to
documents to admit and/or deny the documents of opposite party. To withdraw or compromise the said case or
submit to arbitration any differences or disputes that may arise touching or in any manner relating to the said case.
To take exccution proceedings. The deposit, draw and receive money and checks towards compensation, grant
reccipts thereof and to do all other lawfull acts and things which may be necessary to be done for the progress and in
the course of the prosecution of the said cases. And /We the undersigned do hereby agree to retify and confirm all
lawful acts done by the Advocate or his substitute authorized by Tribunal in the matter as my/our own acts, as if
done by mefus to all intense and purposes. and I/'We undertake that I/We or my/our daily authorized agent would
appear in the court on all hearings and will inform the advocates for appearance when the case is called. The
adjournment costs whenever ordred by the court shall be of the Advocate which he Shall receive and retain himself.

And I/ We the undersigned do hereby agree that in the event of the whole or part of the fee agree by me/us to be
paid in term of M/O law and Justice OMs/orders/guidelines, to the advocate remaining unpaid he shall be entitled
to withdraw from the prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Tribunal. I/ We hereby agree that once the fee is paid. I/'We will not be entitled for the refund of the same
unless it is errorneously setteled and if the case prolongs for more than three years the fee shall be regulated in
accordance with the guidelines of M/Q law and Justice issued for time to time.

In witness whereof I/We do here and to set my our hand to these presents the contents of which have been
understood by me/us on this 2 day of September 2025

Accepted subject to the terms of fees prescribed M/O Law & Justice for cases in NGT.

/_" .
Gig.C. George 2‘:”’”

Central Government Standing Counsel

™ ﬁ\\
CLIENT

NGT (PB) New Delhi (aEtw \5arm o=h)
Charerer No. 336, Lawyer Block, Saket District Court ‘jf_‘ L 12 (e <5l )
Mobile No. 9810625315 . ORI, GRS

Email: gigicgeorge.adv42@yahoo.in
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